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IN THE CENTRAL ADMINIS TRASIME TRIBUNAL
PRINCIPAL BENCH
NEW DELHI

‘ : L Ry
Je.ReNo, 21/95. Date of decisionsiT-H 7717

MeAsNa, 36/95.

Hon'ble Smt. Lakshmi Swaminathan, fember iJudimiai}

1. Mr. Baharaj Bingh,
§/o Late Shri Likhi Ram,
R/a Village Bhanogta (Dadri},
P, 0, Knarri,
Dist. Ghaziabad (U.P.)

2, Mrs, S5antra Devi,
W/o late Shri Likhi Ram,
R/o Village Bhanotta (Dadri),
p.QO Khal‘ri, :
Distt. Ghaziabad (U.P.) wse Applicents

(By Adwocate Shri B.T. Kaul)

. o yersusg

1, Union of India through
the Secretary,
Ministry of Urban Development,
Nirman Bhawan,
New Oelhi,

2. The Director of Printing,
"~ Nirman Bhavan,
New Uelhi,

3+ The Manager,
Government of India Press,
Minto Road,
- New Dalhi. ' . ess HRespondants

o
f\\

(By Aduacate Shri 8, Lall)

L .~ O0RDER
[fﬁontbla Smt. Lakshmi Sweminathan, Member (Jgéisiaiigy _ 

Tha prasent’agplieatian filed by the | ’

applicants is to éaek a direction to the rsspﬁnésﬁiéy
to considesr the cage of applicant No. 1,€ﬁrma$play$§ﬁt' if
on eomgassisnat& grounds in accardaﬁce_uiih thé rei&éfr
vant Degpartment of Psrsonnel & Traiﬁingfé $g%,xdaié§
9,12,1993 (Annexure Réd) and for hi# agéaiatmént in;%

Group 'DY post.on compassinnate grounde




2 Shri BeTs Kaul, learned munsel Faé th§ 

-applicants and Shri B, Lall, learned counsel for the

respondents heard,

3. . The applicant No. 1 has a grisvart g that

.ths respondents have not considersd his representa~

tion of 31.8.1994 (Aﬁnaxura A=3} which he ﬁéﬁ suhﬁittsé
for cgonsideration for eémpa&sianata appointment, He

had submiéted an earlier rapresanﬁatian 5atéﬂf9.%2,19§2ﬁ
after his father died whila‘in ha8rness as ﬁachiﬁagﬁaa"v
in the Dffice of Respondent No. 3 on 4,10.1992. This
representatisn being in-complete, the respondents had
$ant‘hié é,léttef dated 12.2,1993 aduising ﬁhe applicant
No, 2, widow of ths deceased, to complete tﬁ& dﬁ@ﬂﬁ@ﬂﬁg
to enable th?m to consider applicant Né. 1 far ammleymaét

on compasslonats grounds, From the reply sf th$'£Qs—

‘ pondents, it is ssen that they had also seﬁt“numbér af

reminders (Annexures R-1 to R=IV), Finally, the rese
pondents ha&zstaﬁad thht tha applicant‘$ regbe&ent%ﬁisa
datad 19;?.1994 is under examination of ﬁassﬁﬂdanﬁ>§a.2,§~
who is the competent authority, In the maaé ti@ngﬁhe |

) . ‘ : , .
applicants have filad the present U.A. Shri B.T, Kaul,

laarned counsel for the applicant, submits that e suitabls

direction may be given1ta the respondents to congider

applicant No. 1 for employment in any saitabla'ﬁraﬁg vl
QQSt-ia accordance with Department of Persomnel é;}}ainiégis :
O0.M, dated 9,12.1993,

4  In the circumstances of the case, th3 :e3§§aésﬁ£g?'
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‘ghall canaiﬁax the applicagt‘$’repraséﬁtatiSﬁ‘ 

éatad 31.é\1994 (Annexure 5-3} iﬁ tha’light of &éﬁ
rel&vant‘éghame'fnr campaséisnaﬁa apgeintméﬁt 3? 3
near relative of deceased Government datedi§.3251993‘ 
5ad Gommunicate the decisiosn o the apalicéhﬁéby §
speaking and reasoned order within a g@riad of tuo
mcnths from the date of receipt of a cony of tﬁié

or der

5. The O.A. is disposed ofguith the above

directiong, No costa,
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{Smt, Lakshmi Swaminathan)
Member (Judicial) |
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